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Applicant ( s) 

Versus 
Respondent(s) 

Sr. No I Date r de r s 
Office note as to 
action (f any 
takea on order 

3 3Ø, • 

Ke
~- @5/7- 

Nobody is present for the 	V 
petitioner. Adjoursed to 17.9.1996. c 

MER (ADM1N ISTRAT j) 

Shrj...B.Mishra is on 
zccomn1odation.djourned to 1.11.199. 	t 

\, 
(4- DM 	TRTIVE) 

bard Sri .1.Mjshra. caee1 
for the applicast and shri. I.*Nskai,ty. 
c.ssael for the *esp.,deits' 

, IS this apDljcati.a the 

 of Thm 

Aq petitisser cMl1 agestte :•Ierearlag 
Rs.Eu4(1)1-7 dated i4.l4,N. 

t. ti. Appiicati.a,' 
msdifle4 vide Office der a..;(1)/i'l 
dated 1$.149%. issd by TOióc.m 
District Mmaqer. Mbalp*r(ás. 3) 	 c 1y ) 

shift ing the applicant from the past 	CAI?1 	 O(C 

of Legal Assistast is Imqal Call as 
p•stig kin uder the Divisi.sil 

giseer. Te].epb.ne 111,aa. Saal*r, " 
 brief facts 	this caee 

are thatthó applicast pseesaea the 
qsalificati.a .f L4I, In Mist.ry. 

S. 



() 

Serial 	 Office note as to 
N. of I Date of 	 Order with Signature 	 action (iany) 
Order 	Order 	 taken on' order 

.43 0.9.96 L.L.M and aiss a Dipl.na in Personnel 
nageaent. The Departnt of Te]c•ut 

nicitisn transferred him in deputatisn, 
fr.m the p.st .f Teleph.ne operator and 
pested him as Legal Assistant under 

*espindeflt 3. He t.sk up the now assignmeit 

.n 	 was receiving an additi,n*l 

all.werxe for hiding this p.st. In the 

ninth of ?rch. 1994#  Respondent 2. via. 

Chief General )ger, Te lecemmenicat i.ns. 
Ihubaneawer. s.ught .gtiins from the 
departuntal •fficiale to w.rk in Legal 

Cell* Pe petiti.ner aleng with ithers 
ffered their .i*i.ns. A Cjjcular was 

isanid inviting the petitésner 504 

tOtaliethe recruitniflt test for the put1 
of Legal Assistant.  That was to he held 
in 27.744. It is further inti.ned 
in the circular that the appilatee to 
the pest of Legal Cell Assistant wsuld 
get the same scale of pay wblchi* is 
being drawn by him in the present pswt 
wl.th.ut any extra all.wance • The pet iti.er. 
acc.rdin1y tick the examinilti.n in 27.7 114. 
It is to be n.ted that by Aonexure4, th 
applicant was transferred on deputitiun 
basis for a pined of six m.nths for 
disp.sal .f legal cases. Shri 1.N.MihInt3t, 
esunsel for the Respondent& submits that 
after the expiry of six m.nths, Reipinde te 
have every right to revert him back. The 
cantentiun of the applicant is that resu ts 
of the eximiniltiin taken in July, 14. 
have not been puvlished and thus, he 
says that he sh.uld c.rtinue in the lega 
Cell and wants an interim .rders from 



(A)___  

eria! 	 Office note as to 
No. o 	Date of 	 Order with Signature 	 action (if any) 
O?d V Order   	taken on order 

.,3 	 this Csitrt. The relief prayed  for is to 11  

qasb the •rders vide nnexures.43.5 and 
l. As nenti.d abeve, Muexare13 is 
the .rder if repatriati.r* beck t. Te1ecsm 
Ihawan, Anmexureu45 is the relief •rder 
from the legal Cell and Annexure-Irs is the 
posting erder at Teleph.ne Ihawan. 

Tipere is no vested right to a pest 
de hers the rules. If the rules specif 
that the applicant sbsuld cinø thraugh a 

test, he sh.ld gs back and await the 

results. If ether conditions  are prescribd, 
the sane  should be csmpliad with. There 
is no prayer for directing the Reapeadent 

to pbllsh the results within I  perticula 
tine friar. What ti applicant wants is, 

a c•ntinuati.n in the pest of Legal Assistant 
in the Legal Cel2,,, Once the term of deputti.n 
has expired, the empl.yers have every right 
to revert him beck to his •riginal pest. 
This is the well..eettled psiti.n if law, 
It is an.ther mitter for cneiderati.n 

if the applicant appreeches this Prival 
afresh req fring  the Reap.ndenta to ptibli$h 
the results. but withiut that prayer, 
what he i impugning t present is his 

rder if repatriati.n to Te]eph.ne  Ihewan, 
As stated above, there is ne vested right 
to a particular pest en deptati.n. IfterI 
hearing  the csuzsel for beth sides, the 
applicatien is dismissed at the admjssjsil 
eta,', 

hand ever espies if the •rders to 
the C unse 1 for bothi. sides. 1  
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